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0.Ae No. 743 ef 1993 Y

New Dolhi, dated this the 22nd July, 1999

HON®BLE MR, S.R., ADIGE, VICE CHAIRMAN (A)
HON'BLE MR, P.C. KANNAN, MEMBER (J)

Shri Yogesh Kumar Saini,

8/o Shri Shambhu Dayal,

u@rkiﬂg as UoDoce,

0/o the Directoer, Haryana E,S, I.Cerperation,
Panchdesp Bhawan,

Socter 16,

Faridabad

HaryanaO XX Applicant

(By Advscate: Shri V,P, Sharma)

Versus

1, E.S,I, Carporatisn theugh
the Dirscter Goneral,
Heedquarters, Ketla Raad,
Now Delhi.

2, The Regional Directer,
Haryana €,5,I, Cerperat isn,
Panchdsep Bhgwan,
Sector 16, Faridabad,
Haryana. eceo Respondents

(By Advescate: Shri G.R. Nayyar)

ORDER (Oral)

BY HON'BLE MR, SR, ADIGE, VICE CHAIRMAN (A)

Applicant seeks a dirsctien ef premetion as UODC
on rsgular basis w.,a.f. 25,10.91 i.e. the date of his
juniers were praometed,
2, It is not denied that a 0.P.C. was held on
23,10.91 to censider the cass ef sligible candidatos
for prometien as UOC en regular basis and applicant’o
Cas® was considered aleang with others, but the D,P.C.
did not find him fit fer premetien,
3. In this cennect isn we had asked Respondents® counsgl
Shri G,R, Nayyar te preduce the applicant’s ACR as weoll as

RCRs of ether candidates whe wers solected to ;ipablo us

ﬂ




to ascertain why applicant was net premeted.
4, Upen perusal ef the aferesaid ACRs wo find that
there is practically ne difference in the remarks parnad
By the selected candidates, and these sarned by applicant.
What appears te have veighed with the D.F.C, in rejocting
applicant °s cand idature fer appe intment as U.D.C. on
rogular basis was a censure impesed upen him by the
Disciplinary Auther ity cengequent te a Oisciplinary
Proceeding on 10.9.90. Applicant had filed an appeal
against this censurs en 15.,10.,91 but that appeal does

not seem te have bsesen dispesed of by the Respondents,
when the D.F.C. was held en 23,.10.91,

5, That spart the life ef tha censure dated

10.10.90 would hagve expired after six menths g8 per
Governmant instructiens, that 15 well bafaere the D.F.C,
met on 23,10.91,.

6. In viewv of the abeve we dispase of this D.A,

with a directien te Respendents to held a reviow D.F.C.

to recensider applicant®s claim fer appeintment as

U.,0.C. on regular basis w.e.f. the date of his junioro
wora premeted, If as a result ef such review, applicant
is prometed as U.D.C. en regular basis wos.f, that date,
he will be ent itled te such censequential benafits as
eadmissible te him in accerdance with rules and instruct ions
flowing therefrem. These directiens should be

implémented within three menths frem the date of

raceipt of a copy ef this erder. Ne cests,

(P.C., KANNAN) oRe ADI

MEMBER (J) _ Vica Chairman (A
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